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CORRIGENDA. 

In the Legis1a.tive Assembly De-
bates, Budget Session, 1942,-

(1) Volume I, No.1, dated the 
11th ~  1942, pa.ge 
31, line 20, for " Muslims " 
read " Muslim "  ; 

(2) Volume I, No. 15, dated'-
the 5th March, 1942, page 
708, line 20 from the hot-
tom, fOr "Suppression" 
read "Supersession"; 

(3) Volume II, No.6, dated the 
17th March, 1942,-

(i) page 1207, line 4, delete 
the full stop after the 
word " statemene" ; and 

(ii) page 1265,lines 5 and 22, 
Jor " The Honourable Sir 
HOJ,Di Modi" read " The 
Honourable . Sir Romi 
Mody" ; 

(4) Volume II, No. 7,dated the 
19th March, 1942, page 
1357 ,line 15 from the bot-
tom, Jor "The Economist 
news' " read " The Econo-
mist news-"; .. 

(5) Volume II, No.8, dated,the . 
20th .Maroh, 1942, page 
1422,line 13 from the bot-
tom, delete the second 
" that" at the end of the 
line; 

(6) Volume II, No.9, dated the 
23rd March, 1942,-

(i) page 1429, line 1, inaeri 
the word "is" after the 
word" blood" ; and 

<ii) page 1457, line Sfrom the 
bottOllD, read "are" for 
the word "they"; . 

(7) Volume II, No. 11, dated 
the 25th March, 1942, page 
1539, line 18 from the 
bottom, for the word 
" who .. read " why "; " 

(8) Volume II, No. 13, dated the 
1st April, 1942, page 1651, 
line 21, Jor the word 
" attacks" read" attack "i 

(9) Volume II, No. 14, dated 
the 2nd April, 1942,-

(i) page 1688, line 17, for 
.. It . is given to C class " 
read" I said that A and-B 
olass" . 
(ii)page ~ 1693, line 22, Jor 
" Syed Murtuza Sahj.b 
Bahadur .. rurd " Ma\llvL 
Syed Murtuza 8ahib 
Bahadur" ; and 

(iii) page 1729, line 19 and. 
page 1730, line 9 Jor 
.. Di"aD Bahadur Sir 
A. Ramaswami Muda-
liar .. read " The HonoUt"-
able Diwan Bahadur Sir 
A. Ramaswami 
MudaJiar ". 
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Offioials are subjeoted 
in the Depart",ent. 888-95 
Deuwui No. 48.-Civil 
Veterinary Services 895-902 
Inadequate Represent. 
ation of Muslims in 
the services of the 
Imperial Institute of 
Veterinary Research 
especially in the gazet. 
ted Ranks .  . 895-902 

:Dem,and No. 12.-Exe· 
cutive Council .  . 902-44 
Preaent sytltem of Pur· 
, ~ and Inspection 
in the Supply Depart •. 
ment .  .  . 902-115 

Advisability of creating 
a. Depart",ent of Pro. 
duction Reparate fro", 
Supply. .  . 915-32 
Central Gove1"l1lQenli'. 
Policy in regard. to 
Civil Defence. . 932-44 

.Demand No. .~ R  . 944 
DetQand No. 2.-Central Ex. 
oise Duties . .. 944 

DelQand No. 3.-Taxes on 
~  including Corpc.>r. 

. -at Ion Tax .  " 944 
'Demand No. 4.-Salt . 946 
Demand Nc,. 5.-0pium _ 9415 
'Demand No. 6.-Provineial 
Excise. " 945 
Demand No. .- ~  946 
Deinsnd No. B.-Forest 9415 
Demand No. 9.-lrrigation 
(including Working Ex. 
pellll68) Navigation, Em· 
bankment and Drainage 
Workfl. .  " 945 

.Demand No. 10.-Indian 
Posts and Telegraphs De· 
partment (including Work· 
ing Expenses) .. 946 

. Demand No. ll.-Intereaton 
Debt and other Obligations 
and Reduotion or Avoid· 
anoe of Debt. .. 946 

Demand No. l2.-Executive 
Counoil-.  . .. 946 
Demand No. 13.-Council of 
State .  . .• 946 

DemaruJ..N o. H.-Legislative 
Aaaem"ly and Legislative 
Alaembly Department 946 

• I 

vi 

PAO.'. 

TUlIIDAr.IOth MAaCK, 19&2-0onld. 
Demand No. 16.-Home De. 
partment .  " .947 
Demand No. 16.-Civil De. 
fence Department·.. . 947 
Demand No. l7.-Depart • 
ment of Information and 
Broad oasting .  " 947 
Demand No. Itl.-Legislative 
Depal'tlnent \  .  " 947 
Demand No. i9.-Depart. 
ment of EdUcation, Health 
and Lands .'.. 947 
Demand No. 20.--J)epart. 
ment of Indians Overaeall 947 
Demand No. 21.-Finanoe 
Department. " 948 
Demand No. 22.--Commerce 
Department. " N8 
Demand No. 23.-Depart. 
ment of Labou.r .• 948 
Demand No. 24.-Depart. 
mOl\t of ~  . 94.8 
Demand No. ;ZS.-Cent1'll1 
Board of Revenue. . . 94.8 
Demand No. 26.-lndia·Office 
anel High CommisiJioner'8 
Establishment charge". 9M 
Demand No. 27.-Payments 
to other Governments, 
Departments, etc., on ac· 
count of the administra-
tion of agency Subjects 
and management of Trea· 
suries " 949 
Demand No. 28.-Audit. 949 
Demend No. 29.-AdminillL 
tration ·of J uBtice . 949 
Demand No. 30.-Police • 949 
Demand No. 31.-Portll 
. and Pilotage.. 949 
Demand No. 32.-Light. 
hOU8e1j and Lighl4lhips. N9 
Demand No. 33.-Survey of 
India .  . .. 950 
Denland No. 34.--Botwoal. 
Survey. ..... 950 
Demand No. 35.-Zoological 
Survey. . .. 950 
Demand No. 36.-Geological 
Survey . ." 950 
Ddmand No. 37.-Minefl. 950 
Demand No. 38.-ArchEology 950 
Demand No. 39.-Meteoro· 
logy . 951 
Demand .No. 40.-0ther 
Scientific Departments 951 

Demand No. 41.-Education 951 
. Demand No. 4.2.-Medwal 
Services . 951 
Demand No. 43.-Public 
Health. .... 951 
Demand No .... -Agriculture 851 



PAOli •• 

UIlSDAY, lOTs: MAacs:, ~. 

Demand ~ . U.-Imperial 
COUIlOij. of Agrioultural 
Beaearoh .  .  . 

Demand No. 46.-Agrioul-
tural!larkethlg .  . 
Demand No. 47.-Imperial 
Ilistitute of Sugar Tech· 
nology. .  .  • 

Demand No. .~  Ve-
terinary Servioes .  • 

Demand No. 49.-Industries. 
Demand No. 50.-80ientiflo 
and Industrial Beaea.rch . 
Demand No. IH.':.-.Aviation . 
.Demand No. 52.-Broad-
oasting. •  .  . 
Demand No. 53.-Capital 
outlay on BroadOll8tiDg 
(Charged to Revenue) . 
Demand No. H.-Emigration 
-Internal .  .  . 
Demand No. 55.-Emigra-
tion-External. .  . 

Demand No. 56.-Commer. 
cial Intelligence and Sta-
tistios. . .' 

Demand No. 57.-Census . 
Demand No. 58.--.rohlt 
Stook Companies .. • 
Demand No. 59.-Jliaoella-
neous Departments • 
Demand No. 60.-CurreIUlY 
Demand No. 6l.-Ithlt . 
Demand No. 62.-Civil 
Works. .  .  . 

Demand No. 63.-Central 
Road Fund. .  . 
Demand No. .64.-Super-
annuation Allowance8 and 
Peneions .  .  . 

Demand No. 65.-Stationery 
and Printhlg '. 

952 

952 

952 

952 
932 

952 
~  

953·· 

953 

953 

953 

~  914 

954 

954 
954 
954 

934 

955 

955 

955 

I 

vii 

PAil ... 

Tf1118DAY, 10th IlAacH, ~ . 

Demand No. 66.-)fisoellla-
neoull. .  •  • 
Demand No. 67.-Gnmt&·in-
aid to Provincial Govern-. 
ments. .  .  . 

De and No. 68.-Miscella-
. neous Adjustments . be-
tween the Central and Pro-
vincial Governments . 
Demand No. 69.-Civil De-
fence .  .  . 
Demand No. 70.-Delhi . 
Demand No. 7 l.-Aj mer-
Merwara. .  .  . 
Demand No. 72.-Panth Pip-
loda .  .  .  • 
Demand No. 73.";"Andaman 
and Nicobar Islands • 
Demand No. U.-Indian 
Poets and Telegraphs • 
Demand No. 75.-Indian 
POIIts and Telegraphs-
Stores Suspense (Not 
charged to Revenue) . 

Demand No. 76.-Indian 
Posts and Telegraphs-
Capital outlay on Tele-
phone Projects (Not. 
charged to Revenue) 

Demand No. 77.-Capitalout-
lay on Vizagapatam Har-
bour .  . .. . 
Demand No. 78.-Delhi Capi-
taloutla,. .  .  . 

Demand No. 79.-Commuted 
Value of PeJUlions. . 
Demand No. 80.-Interest-
Free Advances. .  . 
Demand No. Sl.-LoaDS 
. and Advances bearing 
Interest. 

985 

955 

955 

956 
956 

956 

956 

,956 

956 
• 

957 

957 

957 

957 

967 

958 



LEGISLATIVE ASSEMBJ.. Y 

Friday, 21th Ji'.6rua'1/, 19-J9. 

The A88embly met in the Assembly Chamber of the Council House at 
Elewn·, of 'the Oloek, Mer. Presid.ent (The JiIonomable' SIr AbW Rjlaim) 
in the Ohair. ' 

'., 

MEMBER SWORN. 

Mr. Noel Victor Houiman Symons, C.I.-E., M:.C., ¥. .A. G ~ 

ment of India: Nominated Om""al). 

STARRED QUESTION AND ANSWER. 

(a) ORAL ANSWER 

ApPLICATION OF REVISED STATE RAILWAY LEAVE RULES ON N R~R WE8:rtmN 

RAILWAY. 

~ *Kr. LalchIDd l{avalral: (B) Will the Honourable Member far 
Hailwnvs be plensed to stnte whether it is a fnct that the Railway Board 
iSl!ued rJl'ders to the Agents of State-managed Railways in April 192a.-that 
since the Revised Leave Rules were under contemplation, employees 
appointed on or after 1st September, 1928 should be asked to sign a declar .. 
tion that they agree to be governed by the Revised State Railway Leave 
Hules? If 80, will the Honourable Member please lay a copy of this erder 
on the table of the House? 

(b) 1" it a fact that the North Western Railway administration started 
taking deeiarution8 from it!'! st.aff on 22nd August, 1927, and aft6r? If 
110. wh.,,? Will the Honourable Member please lay Oil the table of the 
House u copy of t,he Railway Board's orders approving of this deviation 
from the general orders referred t.o in part (R) above? 

(e) Do Government propose to observe uniformity of application of 
~  on the Indian State-managed Railways and apply the Rovised State 

Railway Leave Rules on the North We.tern Railway with effeot from ld 
Sflptember, 19281 If Dot, why not? 

ft. KoDourabl. SIr Andrew mow: (a) Yes, but in September. 1928. 
nnd not in April. Tb8l!e ol'derll were addressed to the East Indian Rail-
way. a COpy being endorsed to the other St.ute·managed railwaya. In 
the endorsement to the North Welltem Rail'WBY, it wa.' stated that it was 
understood that the practice was alreAdy being followed bv that adminis-
trat.ion. I do not propose tc.. lay the ordeJl8 Oft the table. ~ 

(b) The an8wer to the fil'llt part of the question i8 in the atftrmative. 
'On the North Western Railway, orden on' the 8ubject ltad been iS8ued 
in July, 1927. after an infonnal discussion with the Railway Board. 
These orden· did not ,jn:volve any deviation from the intentions or the 
express orders of the Board. 

(109 ) 

• 
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(0) I would refer the Honourable Member 'tdtbe answer given by 
Honourabltl !:Iir Muhammad Zllfrulla Khan to part (f) of the Honourablt' 
Member's own question in the House No. 1045 asked on 9th ~  
1986. 

Mr. LalcllaDd lfavllra1: May I know from .the Honourable Memba, 
that the original intention was that these leave rules will, ,apply from 
September, 1928, and not from August, 19'17, and is it a fact that these 
orders of the Railway Hoard were cancelled or that instructions were 
given to the General Manager to chang!" them '! 

The Bollo1ll'able Sir Andrew CIOW': The Honourable Memb6r seems to 
be virtually repeating the question that he put. In the original'int,ention, 
I do not think allY date was fixed. 'l'h.e system was introduced on the 
North Western - ~  and it wus extended lo other RailwllYs with 
effect from a certain date but that affords 110 ground whatever for altering 
the date 011 which the practice was introduced on the North Western 
Railway. 

Mr. LaIchaIld Nav&lr&i: If the intention was that these rules will 
apply from September, 1928, then may I know from the Honourable 
Member why 'he is not placing the orders on the table? 
L 

The Honourable Str Andrew Clow: Because the Honourable Member 
has given the substance of the orders quite clearly in his own question. 
There is nothing substantial in the order that ~ has not given. 

Mr. Lalchand Jl'avalral: As the order is being interpreted in a differ(lnt 
manner at least by me, I am asking that the order itself should be placed 
on the table. . 

'the JIoDourable SIr .Andrew Clow: No, Sir. I have explained that 
the order was addressed to the East Indian Railway, and a copy of that 
wos endorsed to the other State-managed RailwllYs. In the endorsement 
to the North Western Railway, it was lIt.ated that.it was understood that 
tlw praotice was alreRdy being followed by that administration. If the 
Honourable Metnber or any other Member wishes to see the order. it 
mnl be inspected in the Railway Board's Office. 

UN STARRED QUESTION AND ANSWER. 

EMERGENOY RBCRUITMENT 1'0 CoSSIPORE AND IsHAPUR FAOTORrBS. 

Ie. Kr. Amarelldra Ifath Ohattopadhyaya: (a) Will the Honouiible 
the. Supply Member please state whether it is not a fact that the Co&&ipore 

,Gun-Pactory nnd IshApur Rifle and Metal Factory are situated in Bengal? 
. '. (b) lR it 'not Il £lU't that ~ the ~  of the present war, many 

~  are ~ appoint.ed there? If 80, on what basis were those 
recruil Inpnts made? . . . 

(c) Is it not a fact t.hat many ~  were taken in preference 
to Katrioulate oandidates? 



(d) If the reply to part (c) be in the affirmative, will Govel'Ilment be 
pleused to· stata the reason therefor? . 

I·' • 

(e) If the' reply to part (c) be in the negative, will G ~  be 
, pleased to state the following: 

(i) the ~  of vacancies advertised in the ye&rs 1989-40·41 in 
each Factory; 

(ii) the number of candidates who applied; 

(iiij the names aryl qualifications of the candidates. who applied; 

(iv) whether any police enquiry WIlS made about. the caiididatea; 
and 

(v) thE' number of candidates taken and their names and qualifica-
t,ions? . . 

The Booour&ble Sir 1Iomi Modi: (a) The Gun and Shell Factory, 
Cossipore. the Rifle Factory. Ishapur. and the Metal and Steel Factory, 
Ishapur, are situated in Bengal. 

(b) Yes. Appointments Ilre made with due regard to the suitability 
of -the candidates for the various type8 of posts to be filled. 

(c) In l111ing posts for which matriculation is regarded as a necessary 
qualilication preference is given to matriculates. 

(d) Does not arise. 

(e) (D. (ii) and (iii). The Honourable Member may not be aware of the 
system of recruit.ment to the .establishment of Ordnance 
Factories .. On the assumption thnt the question refers t.o 
definite posts requiring specific qualificatioD8 and not to un· 
skilled labour, vacone·ies for both technicnl and non-technical 
persol;lnel are filled in the first place from ~ lists of 
applicants and, failing tllis, by advertiiJement in ~ Cal'e of 
non·technical personnel and the URe of the Nat,ional Service 
(E\,lropean) British Subjects Act. Hl40. and the National 
Serviee (Technienl· Personnel) Ordinance, 1940, in the case 
of technical personnel. 'rhere is no distinction in this respect 

. between gazetted and non.gazetted posts .. 
Information is not 'availablC' about the number of vacancies adver. 

tised.during 1989.'0.41, the number ·of applicants, . or their 
names and qualificationll. . 

(i:v)' ~ enquiries' were mrlde, Ill; is dorie in respect. of an pel'l'lOns 
appoiJ:lt-ed to temp0t'1lry PORts in OrdnnnC'e Factories: 

(v) The preparation. o( a _ li,;t of l1Amf'8 ilOd qualificAtionll of &ppli. 
'·caAts employed. wOllldoc<:upy time and Jab9l1r out of al1 
.. - l>rnportionto tht- value of the information. ' 
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27TH FBB. 1942 

Information pl·omi.ed in Teply tc part, ~   and ..(b) of uJl.8tan:ed tju61ltin 
No.4 a8kedby Maulvi Sycd 1tluTt1tza ~ Bllta.duT ou th.e l1t" Febru-
ary, 1942. 

SUBJECTING -CEBTAHf Jl EMPTED STAIT ~   ·FUBTHIlR ExAMJ.NATION ON ~A   

INDlAN RAlr,wAY. • 

In the' reply to 1lfl8ti1in No. 22, uoted in part (i) of tlIe u8ition, I regret tbat 
there waa an ~  . .Tho.e who  had paased the goods ~   of .the :old  Oudh 
and Rohilkund  Railway  Training SchoI at Chanpausi  were  exempted only  from 
paging the Goodi ACcounts Examina.tion (lawei-i.· c· '., 

(a) It i8 a faot tnat' staff although exempted from' paasing tbe Gilodl  Account. 
Examinatien (lower) under paragraph· 715 of t.he :Ea8t lndialt Iail""y Gazette N-o. 23, 
dated the 5th JUDe, (nolt July) : 1929, ~   reuired,. IUbject. to ce,rta.in .. conitioDl, to 
pus a fUJ;ther, examination 11ft.,' Goolia Accounttt Exami!lation (higher) to ualify for 
promotion to 'senior 8ubordinAte comineroial poste.:· . 

(b) Certain staff are reuired, before  proni6tion to: ul'per subordinate  posts, to 
paM the Goods  Accounts  Examination  (higher) in accordance  with  the ord"'l 
published in 1938, and rppubliahed in 1941, becatlR., the stalldard of thi. exsmwatiml 
II totally different from that of the more  elementary olle which ~   paaaed at the 
time of tbair appoinlment. 

THE MUSLIM PEHSONAL LAW (SHARIAT) APPL1CATION 

(AMENDMENT) RIU.. . 

PRESENTATION OF THE RF.POR1'  OF TIlE SEI.ECT, E~  . 

ui ahammad AJuttad Italml (Meerut  Division:  Muhammadan 
Rural):  Sir, I present the Report of thp Select Committee on -the Bill 
to amend the 'Muslim P-erRonal IJll.w (Sltariat) Application Act,  1987. 

THE CODE OF CRIMINAL PTIOCEDURE (AMENDMENT) BILL. 

Amendment of Hl!cl.tu.n 4.) 

PRESENTATION OF TIlE IbJPOItT OF 'rilE SELECT COMMITTEE. 

r. Lalob&lld Bava!ral (Sind: Non-Muhummlld,n  HH'al):  Sir, I Pl'8-
sent the Report of the 8electCommittee on the Bill further 1.0 ameDd 
the Code of Criminal. Pr,ocedurf), 1898. 

NOTIFJCATION RE COOll.G  MOTOR VEHICLES RUT.ES. 

The llobourable SIr '.ADdrew Olow (Meniber for R ~ and 'Com-
~   ,Sir. I.lay. on th,e table a, copy .of the. ~  i,ssul!d 

by the Chief Commissioner of Coorg, dated 4th February, 1942, relating 
to Coorg Motor Vehiolcs .Rules,. 1940.· 

THE 'CHIEF COMMISSI9NER OF eOOM. 

NOTIFIC.l TION .. 

No.. .t.".1461 .1, ~ ,,!-mfJf'tJ.tM ,tll 1'tl1'IICT'i, ~   . 
. lit exvci. ~ the ~   ~ by. a.dion 70 ~ "otor :Vehiclel·., 
1119 (Act ~   ~   .1931'), ,ndthe. notillcatlOD ,of ~   Go1'emll!ent of India, Department 
ofc:ClIIPl •• cdioua Nrt, &-60;:. cIa1ed the II June, '1930, the Chief c.un.tkmer·. 



: ....... - J '61' 
pleaacd to make the following amendment. to t.he Coorg MotOr ~  'Ral., 1940, 
luued lfi,t.b. ~ . ~  .. ~  .- ~  ~ ~ *.h. ~~ ~. " 

" A . ~  ... .." i. 'I:, • 
.. 1; ,';" • 1. 

In Hub·ruie (lJ of rule 145 lor the figurea and worda "225 poumia w :)Veiabt 
unladen", ,,,blt,tute ~. fillUleI. and worda "1,100 POUlida .~ .weight ladel1". 

. ,; ...... '_ ....... -
J:' W. PRITCHARD, 

CJMej l.'cm",iuioae, . 

~ , : 

, THE PBOTEO'rIVE DUTIES' CONTINUATION HILL .. 

The Jlonourable D1wAD" ~  ~ A. ~ ~ Kuu.uar(Com-
merce Member): Sir, 1 beg to' move for leave to introduce a B$ to 
extend the d!.Lte up to which ~  duties· ~  protEictive 
in the l<'irst Schedule to the Indian Tariff :Act;. 1984, ~  ha.e effect. 

~ ~  (The Honourable Sir Abdur Rahim): The question is: 
"That lea.ve be gl'anted to intruduce a Bill to extend the date up to which certain 

duties characterized aa protective in the }<'irat. Scbedw.e to t.he Indian T.ntf Aot, 
11134, Ihall have ~.  

The motioD was adopted . 
• '!'he HODourable D1wan Bahadur Sir A. Bamuwamt K.daUar: Sir, 

I introduce the Bill. 

THE INDUSTRIAL STATISTICS BILL. 

The IEonourable DiwAD B&hadur Sir A. Bamalwami KucllUar (Com-
lDerce Member): Sir, 1 beg to move for leave to introduce a Bill to facilitate 
the collection of statistics of certain kinds relating to industries. 

Kr. Pruldent (The Honourable Sir Abdur Rahim): The question is: 
"That leave be granted to int.roduce a Bill to facilitate the collection of .taU.tica 

of certain kiud, relaUng to indu.triu." 

The motion was adopted. 
The Honourable Dlwan Bahadur Sir A. ltamuwaml lIudaUar: Sir, 

1 intrQducc the Bill. 

SECRET SESSION .. ' 
Mr. Pr8lldent (The Honourable Sir Abdur Rahim): Bdfore I call upon 

Mr. Aney to move the motion which stands in hia Dame, I ought to 
make it quite olear that the further proceedings of the HoulP. will be 
held in Secret SeSBion. Therefore, all the galleries excepting those 
occupied by the Members of the Council of State will be cJeaTeq. 

I understand that the Honourable Members have agreed that tibere 
should be a tilDe-limit for speeches to be delivered on the motion which 
i, to be moved by Ilr. Aney. Each apeaker wiU have twenty minute. 



[¥r. FN.went.] 
with the ~  courae.,_. of the CoauDander.iD-Chie1, because, I 
understand, the Honourable ~  would like to hear the Commander-
in-Chief make as foU a statemelil' 'as· he can on the present war 
.atiaD. ,:0' ~ .,' , 

If ~ Chair considers necessary in the oase of any speaker tc. e%tend 
the ~~  ~ ~  will have discretion to do 80 in that particular 
0 •• 

[Accordingly all the Gaileries, excepting the Gallery occupied by the 
Members of the Council of State.-were cleared. 

The remainder of the sitting was in Seoret Session and the Assembly 
discussed ~  ~~~  ~~  ~ ~ th." :JieDQ1Ullble Mrl M. S. 
Aney: 

"That 'the 'ivar iitilatidil betaken into C!omiallration. "1 

The Assembly then ~  till - Fjve of the Clock on Saturday 
Evaa:Uni.tbe ~ ~ ~  
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